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Act No. 1 of 2022

THE CONTRACT LABOUR (REGULATION AND ABOLITION) HIMACHAL PRADESH
AMENDMENT ACT, 2020

(ASASSENTED TO BY THE PRESIDENT ON 26TH NOVEMBER, 2021)
AN
ACT

to amend the Contract Labour (Regulation and Abolition) Act, 1970 (Act No. 37 of 1970)
in its application to the State of Himachal Pradesh.

Be it enacted by the Legidlative Assembly of Himachal Pradesh in the Seventy-first Y ear of
the Republic of Indiaasfollows :(—



1. Short titleand commencement.—(1) This Act may be called the Contract Labour
(Regulation and Abolition) Himachal Pradesh Amendment Act, 2020.

(2) It shall be deemed to have come into force on 9" day of July, 2020.

2. Amendment of section 1.—In section 1 of the Contract Labour (Regulation and
Abolition) Act, 1970 (37 of 1970) in its application to the State of Himachal Pradesh, in sub-
section 4, for the word “twenty” wherever occurs, the word “thirty” shall be substituted.

3. Repeal of the Himachal Pradesh Ordinance No. 3 of 2020 and savings—(1) The
Contract Labour (Regulation and Abolition) Himachal Pradesh Amendment Ordinance, 2020 is
hereby repeal ed.

(2) Notwithstanding such repeal, anything done or any action taken under the Ordinance

so repealed, shall be deemed to have been validly done or taken under the corresponding provisions
of thisAct.



